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contention alone. I shall conclude in & minute,
1 am finding it difficult to read.

“There has been much huffing and
puffing but, at least three years have gone
by, the Government has not been able to
pass the nccemary legislation to ride the
Forward Contracts (Regulation) Act of
some of the obvious loopholes which enabl
unhealthy speculation in the more impor-
tant commercial crops. What cannot be
cured has to be endured, bul need not be
encouraged. The Government, unfortunat
ely, bas even done that,

You ought to be at least thankful for this
article ingthe Times of India dated 9th October,
1971, I would like the hdn. Minister, Mr.
Ganesh, to read it and try to find out what the
people think about it.

MR. DEPUTY-SPEAKER : The question
is:

“This House takes note with great
displeasure and concern the galloping and
unchecked all-round nse in prices of com-
modities, especially of things of daily need,
and Government’s utter failure in control-
ﬁn‘ the same.”

The motson was negatied

1206 hrs.

RESOLUTION RE. UNEMPLOYMENT
PROBLEM
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“Time and again studics have been
commissioned to assess its dimension and
suggest remedies, but with little tangible
results. The latest in the series is the expert
panel to be constituted by the Union Cabi-
net's sub-committee on employment. A
committee to constitute a committee is in
the true bureaucratic tradition of Indian
democracy.”

asgafe ofr wgd § e ag sadfes g
Lo SF oo L f

“But can the problem wait unl the
expert papel has gone through the length
and breadth of the country, collected ame-
wers o is inevitable gquestionnaice and for-
mulated its findings, oot to mentica the
time-lag bhetween the submission of ks report
and the decition of the Government on it 7
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“The succemive Five year Plans have
accorded increating importance to the ob-

Jective of eradicating unemployment and
under employment,

In India's First Five year Plan, non-
agricultural employment to the extent of
5.5 million was provided. In the Second
Plan, the backlog of unemployment was
catimated st 5.3 million, of which 2.8 mill-
ion was in rural areas and 2.5 million in
urban areas. In the same Second Plan the
addition to the labour force was estimated
at 11.7 million. Thus 17 million pecrsons
were in need of employment by the end of
the Second Plan while the actual employ-
ment that could be created during that Plan
period was not more than cightmillion,"”

facwg &

“S0 about nine million unemployed were
carried into the Thind Plan. In that Plas,
the additicasl labour force potental was
fixed at 17 milliog. Thus 26 miltion mew
jobs had to be provided in the Third Plan
for wipiog out npemployment. As against
thes 14.5 rolilian tew cmployroent oppotiu
nitios'were created between 6557, bat will
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leaving a formidable backlog of over 11
million needing cmployment by the end of
the period,”

oy fRe wgd &

“It has been estimated that by the end
of the Fourth Plan the number of peisons

in Indla needing employment will be to the
tune of over 28 millions."”
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*Mrs. Gandhi has stated that unemploy-
ment and disparities in wealth were the
two most serious problems facing the coun-
try today, reports UNI.

Ina mesmage to the national seminar
on unemployment being held here tomorrow,
Mn, Gandhi said the two problems were
inter-related, and their solution would
require a combinatjon of many approaches.
Only & major overhaul of P country's
economic and educatjongl structure and a
reorientation Of the goaly and methods
would enable the mation to find lmsting
remediess although & few short term pro-
gramimen were also pecessary.’

MR, DEPUTY-SPEARER: 1 do nmot
thick sanybody disputes that dhre is seridus
unsgplopment in the country. rn::
bhow &t be iwe accept )
A g 4
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#, ...unemployment dole, resources
mobilisation, job oricated educational policy
and constitutional restraints and their
remedies,”
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““Special Schemes : Some special scheme
has been taken up for ceation of additional
employment. The important schemes are
given below :—*
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MR. DEPUTY-SPEAKER : Resolution
moved :

“This House urges upon the Govern-
ment to take effective measures immediately
to remove unemployment among the

3 1 and uned 3 pculplr."

There are two amendments to this Resolu-
tion., Are they being moved ?

SHRI C. K. CHANDRAPPAN (Telli-
cherry) 1 Yes; Sir. I beg to move :

That in the resolution,—
Jor “eflective” substitute—

“radical economic and practical’ (1)
That in the resolution,—

add at the end—
“and to bring forward a scheme for
providing utemployment relief to all those

who arc at present involuntarily unemploy«
ed.” (2)

SHRI §. M. BANERJEE (Kanpur) : Sinoe
this resal é8 absolutely non-controversial,
jtshould be accepted immediately by the govern-
ment, I do not thifk there Is any need for dis-
cumion, What does it say? It speaks of
¥effoctive measures immediately to remove
unemployment”, Government alto says the
same thing,

MR. DEPUTY.SPEAKER : He is paking
& speech.
- SHRIS, M, BANERJEE : 1 sm no¢ mak
g 8 4pacch, My sugwession s thet sines tose

has been curtailed from 2} hours to 1} hours
and as the two following resolutions by Shri
H.N. Mukerjee and Shri R. V. Bade are
equally important and should be taken up, the
Minister may accept the resolution straight.
way. Then we are prepared to forego our time.
Let the Minister say that he accepts this in-
nocuous resolution.

MR. DEPUTY-SPEARER : The Resolu-
tion says: “This House urges upon the
government to take effective measures imme-
diately to remove unemployment among the
educated and unedueated people”. I think
the government is doing all that. The hon,
Member only wants the tempo to be increased.

SHRI N. K. P. SALVE (Betul): The
better course would be to withdraw it,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): Let it be withdrawn,

MR. DEPUTY-SPEAKER : Would you
like to reply at thiy stage ?

SHRI R. K. KHADILKAR : No. While
the Resolution appears i u, if we accept
it then the implementation part of it must be
given serious consideration, The mover of the
Resolution, Shii Bibuthi Mishra, has pointed
out the difficultics. So, I would like to sy
that [ cannot accept this Resolution in this
form.

MR. DEPUTY.SPEAKER : Then I can-
not help a discussion.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I will be as brief as I possibly can
because the other resolution by Professor Hiren
Mukerjee is to be taken up, I am & member
of this Unemployment Commi and I must
point out the difficultics that we are facing.
The Government have tsken not less than
13 months to constitute the Committec after
they have given an assurance on the floor of the
House. Then they have taken about four
months to give w office accommodation, and
personnel to bandle this huge taak was not
given till last month. This i the importance
which they attach to this work! I hope the
bon, Minister approciates that there is no data
::MWM have pader.
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Pervonally 1 maintain, and my party
maintained ; that unemployment is the crea-
tion of the present set-up and its class charac-
ter, That is why every plan has increased
number of unemployed. They taken many
job-killing steps, following the pattern of the
western  capitalist countnies which are very
much under-populated.

SHRI R. K. KHADILKAR : Sir, with
your permission, may I point out that he is
a2 Member of the Unemployment Committee.
Whatever he has to say he has to submit
through the Chairman of the Committee. He
is voicing his views here.

SHRI JYOTIRMOY BOSU : But I have
not ceased to be a member of this House,

They have neglected labour-intesive efforts
and industries which could have created GNP
or basic wealth substantially. They have not
taken up intensive rural works progiamines
to have two or three crops a year, Similarly,
they have not taken up rural electrification,
rural roads etc, and thosc ficlds have been
thoroughly neglected. Small-scale, cottage
and agro-based industries have bren given step-
motherly treatment. The result is that we are
at the base of the economic level and we have
the lowest per capita income, even if we com-
pare oursclves with Thailand, Ceylon, UAR
and Ghana. Even those countries which are
having a higher population growth rate have
maintained a higher per capita income, This
shows how miserably this government have
failed in tackling this problem. I again say
at the end that problem is the creation of
government because of its clas character.

MR. DEPUTY-SPEAKER : I am not
wure il we have followed a practice by which
when a Member of the house is a Memberof &
Commitee he forfeits his right to exprem his
veiws in this House. I do not know that.

SHRI R.K. KHADILKAR : I was refer-
Ting to its propriety.

MR. DEPUTY.SPEAKER : I leawe it
to him, T was referving to the position under
the Rules of procedure. Propricty is =a
matter of conscience of the individusl
momber,

DR. V. K, R. VARADARAJA RAC
(Bellary) 1 Sir, while T am glal tha this

DECEMEBER 10, 1971

Unemploymant Problom (Rem,) 64

Resolution has been moved, the only thing
that bothers me is the expression “immedia~
tely” in it. If the Government were to ac-
cept this resolution, I am absolutely positive,
no matter whether Shri Khadilkar sits in that
chair or Shri Jyotirmoy Bosu sits in that
chair, that there can be no immediate aboli-
tion of unemployment in this country.

SHRI JYOTIRMOY BOSU : Kindly do
not express an opinion about us

SHRI S. M. BANERJEE : The world
‘“ymmediately may be omitted.

DR. V. K. R. VARADARAJA RAO : If
it had been omatted, T would have supported
the resolution.

SHRI N. K. P. SALVE: What he means
18 either the best man or the worst man.

DR. V. K. R. VARADARAJA RAO : 1
am glad that the Resolution has been moved,
because while the Prime Minister has recog-
nised the problem of unemployment, as Shri
Bibhuti Mishra pointed out, as major prob-
lem confronting the country, one does get
the uneasy feeling that enough is not being
done specifically, categorically, conspicucusly
and unambiguously to deal with it.

I am not concerned with the Datwala
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Government have from time to time outlined
various steps. But I would respectfully sug-
gost to them that appointing committees is
not going to solve the problem. It is one
way, if I may say so, of trying to salve their
conscience and giving the country an impres-
sion that they are serious about doing some-
thing., Just as Government have approached
the problem of war with Pakistan with a
tremendous amount of energy, drive, plan-
ning determination and the will to win, I
suggest that the problem of unemployment
should also be tackled in the same spirit.

Since I do not want to take much time as
there are many speakers, otherwise I can
give a long talk on this, I would not do it.
I only want to make one concrete suggestion
—and [ make it very seriously—for the con-
sideration of the hon. Minister and Govern-
ment why are we not thinking in terms of a
crash programme for employment in this
country, if we want employment ? We want
sclf-employment, more small-scale industries,
more labour intensive work, an enlarged
market, more demand for goods and more
pieduction for meeting the large demand for
goods. All that is true, but in order to
create a really enlarged market and give
opportunity for a tremendous expansion of
sclf-employment as well as employment of
the educated people, it seems to me that this
country needs a hig public works programme,

While my hon. friend, Shri Jyotirmoy
Bosu referred to the class structure and o on,
oddly enough it is & leading member of the
clam to which he is opposed, ShriJ. R. D.
Tata, who suggested some time ago that
there should be a Rs. 300 crores public works
programme not only for one year but for a
period of three to four years so that the

questionnaire and getting evidence, witnesses
ctc.—all that can go on because it will help
my students to write their thesis later on—for
the time being, immediately the war is over
and we come to a successful peace, the first
thing they should take up is to think in terms
of a crash programme for employment through
the medium of public works, This iz a well
known remedy. We all know that President
Roosevelt was confronted with the problem of
13 million unemployed in the United States
and he saved his country from a revolution
by going in for a very large programme of
public works which also later on proved to be
most productive in the course of 5-6 years. I
would, therefore, suggest that a big pro-
gramme of road construction a big programme
of housing construction, a big programme of
contour bunding and minor irrigation and
afforestation—all these are labour intensive
programmes—should be undertaken.

I would even go to the length of suggest«
ing that the Cabinct should appoint a special
committee for this purpose. The Cabinet has
a number of committees. Why does not the
Cabinct have a special committee for generas
tion of quick employment facilities ? Why
don't they make the Minister for Labour
and Rehabilitation also a Minister for gene-
rating employment ?

Let the things be taken into great details
just as we take war in detail. We did not
think of war on a macro basis. We thought
of places and districts ; we thought of strate-
gic targets and we coordinated and combined
all ousr armed forces. In a similar kind of
way, we require a detailed working on this
probl of ploy and this detailed
working cannot bc done unless there is a
regular target. Therefore, I would suggest
that they should immediately take up this
question of public works which will gencrate
employment by providing infra-structure =s
well as by creating employment in the pro-
cem of generating infra-structure,

In my opinion—I am only hasarding
figure—we will require something of the order
af R, 250 crores a your for a period of 3-4
years. That is the minimum. Probsbly, it
will have 80 be much more. 1If we can spend
30 many hundreds of crores on  rehabilitation
which 1 do not at all grudge, if we aan
speod 20 many hundrods of oroees ofr natiosal

which, of coume, I do mot grudge,

-1 the momle of the people, the pre-
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vention of the development of the kind of
tendencies to which my hon. friend, Shri
Bibhuti Mishra, referred, amongst the younger
people the creation of a climate of confidence,
& climate of development, requiries that em-
ployment should now figure very much more
in the minds and thinking of the Govern-
ment than apparently has been the case so
far.

I would like to conclude by suggesting
that, while I do not think the resolution as
it stands can be accepted, and I do not want
to suggest that there should be unemploy-
ment relief, the Government should go in for a
big public works programme. If they do not
do it, I am afraid, many of us who are
loyal to the party discipline may be constrain-
ed to make a representation to the Govern-
ment, if not to the House, and will be
waiting on deputation to the Prime Minister
saying, “If you cannot solve the problem of
unemployment, then some kind of dole will
become necessary.” If you want to avoid dole
and avoid wasling of money, let us think in
terms of a big programme of public works.
This is a concrete suggestion 1 want to make,
1 hope, when the Minister replies, he will
indicate the readiness of the Government to
the suggestion and not to go on with these
committees, I do not mind if he dissolves
all these committees, thereby allowing Mr.
Jyotirmoy Bosu to speak as much as he wants
in this House ! Let the Government accept
the need for a big programme of public
works, s¢t up a special committee of the
Cabinet and then draw up a detailed working
plan for the purpose of executing such a
public works programme.

* SHRI J. M. GOWDER (Nilgiris) :
Mr. Deputy Speaker, Sir, I am grateful to
you for giving opportunity to speak om the
Resolution moved by Shri Bibhuti Mishra
urging upon the Government to take effective
measures immediately to remove unemploy-
mont among the educated and uneducated
people.

Sir, according to the statistics given out
by the Government, we find that every year
70 lakhs of educated young people are added
to the cadre of ynemployed in the country,
What constructive schemes have been  formmu-
lited and implanented by the Gevernment
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in the matter of providing employment oppor-
tumtics to the huge number of uncmployed
in the country ? Any number of Committees,
like the Dantwala Committec, Bhagawati
Committee and the National Committee on
Unemployment have been appointed by the
Government to study this question. I can
only construc that the Government want to
take shelter under thess Committees and
they arc not prepared to take immediate steps
to solve this problem. I can frankly say that
the appowntment of such Committees is an
excuse for the Government to postpone take
ing constructive steps in providing more em~
ployment opportunities. I don’t think that
it is difficult for anyone to undemtand the
intentions of the Government on this grave
1"sue

I have been strengthened in my feeling
when I saw the spectacle of the hon. Minister
expressing his wmahbility to accept such an
innocuous Resolution moved by a Member
belonging to the ruling Congress Party, Is
the hon. Member who moved this Resolution
not a Member of the Congress Party ? The
Government should not have had any hesita-
tion in accepting this Resolution. The reluc-
tance on the part of thc Government to accept
this Resol it abundantly clear
that the Government want to evade this issue
and they arc not prepared to tackle the
situation forthwith.

The Government may appoint any number
of Committees, but I am sure that that will
not lead to any solution of the problem.
Unless  the Government  unhesitatingly
nationalise all the private sector industries
completely, they will not be able to find any
solution. Take for example a graduate
employed in the Government. He getsa
salary of Rs. 300 or Rs, 400 a month. But,
in the private sector industry, a similar gradu«
ate, under one guise or the othowsaying that
}cuardnuveofmwthehpm
ment or he is a favourite'of somebody in the
management, is given Ra* 3000 or Rs, 4000
per month as salary. I say this in particular
because in this salary 10 or 15 unemployed
graduates could be given employment in the
private sector industries if the Government
nationalise them. I would like to charge the
Government that they are giving all sorts of

*The original specch was delivered in Tamil,

incentives and encoursgements to privete
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sector industries which do not work in national
interest, I need not explain that the foremost
national interest at the moment is giving emp~
loyment to the ever increasing number of
educated unemployed. The grave unemploy~
ment situation prevalent in the oountry
can be solved only when the Government
nationalise all the private industries. But, I
am afraid that the Congress Government at
the Centre have not got the guts to do this.
During the recent parliamentary elections, we
used to hear the slogan of nationalisation in
every nook and corner of the country. The
acquisition of a privatc unit here and the
nationalisation of some coal mines in onc
part of the country are not the real meaning
of nationajisation of the productive means of
the country for public purposes. The present
policy of the Government is neither here nor
there. I am not able to appreciate the cons-
traints and restraints shown by the Govern-
ment in the matter of nationalising big indus-
trial units in the private sector.

I do doubt whether the Government have
given serious thought to the genesis of Naxalism
in West Bengal. Who are these Naxalites ?
They are the educated unemployed. Have they
become Naxalites overnight ? Do they think
that it is their inalirnable right to destroy
men and matrrial in the country ? There is
no meaning in condemning them for their
activities. For how long they will continue
to climb the hill of frustration and swim
against the heavy currents of proverty and
misery ¥ What will they do if they cannot
get employment even after years of searching ?
There is a limit to human patience. They
cannot indefinitely endure the unpalatable
sight that cven the less qualified and illiterate
ones get  thousands of rupees as salary in the
private sector. Naturally, they have taken to
violent activities, which in other words you
call Naxalism. I would like to warn the
Government that this situation, if it is allowed
to continue further, will explode envelop-
ing the e country in bloody chaos and
confusion. I woulds also fike to reiterate that
they are not gojog to solve this grave and
dangerous issue by having a plethora of Com-
mittees, The Government will have to fortify
themselves against the erupting situation by
taking concrete steps.

I would say that by having a crash pro-
gramtme with an allocation of Re 50

croret for creating employment opportunitios
in the rural aress of the eountry the Gevern

ment will not be able to touch even the
fringe of the problem. It is like siviqmga:
candy to a hungry elephant. The

of Ra. 25 crores in the year 1971.72 for
generating employment potential for the
educated uncmployed in the country secms
to me only symbolic attempt on the part of
the Government. I feel that all those things
arc only on paper and no scheme has become
a reality, In reply to a question of Shri
H. M, Patel, the hon. Minister of Planning,
Shri Mohan Dharia, has talked about so many
schemes for this in general terms. He has
not replied in specific terms what schemes
are under actual implementation, I would
only say that the Ministers should not try to
absolve themseclves of their obligations by
giving such evasive replies to impportant
questions. I would only suggest that the
Government should pursue the policy of
nationalisation in right earnest and with
vigour m.m:ad of tinkering with the mmcpt
of nat ion. The C ittees app

for this purpose only squander pubhc money
and no worthwhile bencfits accrue to the
people of the country. In any case the Govern-
ment will never be able to find a solution to
thiv problem simply by appointing commi-
ttees.

In the end, I begin to get a doubt whether
there is another sphit in the ruling Congress
Party when I sce the reluctance on the part
of the hon. Minister to accept the resolution
moved by his own party Member in the
House. I would ask that, if this is the trend,
is there any distant possibitity for the Govern-
ment to accept a resolution moved by Memb-
ers like me in the Opposition ?

I would only say that the Government
should realise the gravity of the situation and
take contrete measures to find a solution to
the problem of educated unemployed in the
country whose number is growing beyond

SHRI S. M. BANERJEE : May I make
one submission ? We have taken the decision
to sit from 10 a. m, to 1 p. m. We have not
taken the decision that the time of 2} hours
fixed for non-official business will be curtail-
ed to that extent. Once the House has taken
the decision to sit for 2§ hours for private
Members’ businéss, naturally, sil those resolu-
tions on today’s Order Paper, including Shei
Bade's man be covered, because regarding the
subjectsmatter of Bhel Bade’s revolution, Gov-
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[Shri S. M., Banerjee]

ernment have already taken a decision that
they will implement it. My hon. friend Shri
H. N. Mukerjee’s as also Shri Bade’s resolu-
tion can both be covered today, and for this
purpose, I would suggest that the Honse may
sit up to 2 p. m. People are working else-
where for 24 hours a day, and I think that we
can also sit for one more hour today. I only
want your opinion, not your ruling on this.

MR. DEPUTY-SPEAKER : That puts
me in some difficulty. According to the rule,
2} hours are meant for private Member's
business, but this is on the basis that the
House sits for a full day. Now, the House
has taken a decision to sit from 10a. m. to
1 p. m, It is the House which has taken the
decision. And it had also taken the decision
that private  Member's business will be from
1130 a. m.to 1 p. m.

SHRI S. M. BANERJEE : This matter’
was ncver decided by the Business  Advisory
Committee,

MR. DEPUTY-SPEAKER : I think it
was announced in the House.

SHRI S. M. BANERJEE : No, this was
not announced in the House, What was ann-
ounced was only this that the House had
taken the decision to st from 10 a. m. to
1 p. m. The suggestion came from Govern-
ment and the Speaker gave his consent.

MR. DEPUTY-SPEAKER : Let me place
the facts before the House, On December
7, hon. Members were informed by a bulletin
that :

‘‘Members are informed that in view
of the change in the time of sitling of
Lok Sabha, Private Members' business on
Fridays will be transacted from 11.30 am.
to | p. m.".

So, hon. Members have been informed, and
the House has been informed, and no ohjec~
tion has been taken so far to it, and, there-
fore, it must be taken that it was accepied
by the House.

Even 8o, I would not like to be very
in this maer. I would
good sense of the Howse
instances when we have
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clock also, and we have sat for 13 minutes or
20 minutes extra when there has been busi-
ness to be disposed of. I do not see why any
exception should be made in the case of
private Members' business, when we do not
doso in the case of Government business,
Threfore, I would leave it to the good sense
of the House,

Hon. Members have heard Shri 8. M.
Banerjee make an appeal. I am not giving
any ruling, but I shall leave it to the House.

SOME HON. MEMBERS : No, no.

SHRI S. M. BANERJEE : Whit is this
‘No’ no" ? In that case, the other resolutions
will be blocked. This is awkward, Sir.
Otherwise, when Shri Jagjivan Ram makes
his statement, we shall also have to say ‘No,
no’, and that would be very awkward, When
we can sit here up to 1 p. m. already, can
we not for one honr more for Private Mem-
bers’ business ?

SHRI C. M. STEPHEN (Muvattupzha) :
There are two resolutions more remaining on

the agenda.

MR. DEPUTY-SPEAKER
before the House.

But not

SARI C. M. STEPHEN : That is true,
they are not before the House, but they are
on the Order Paper.

The decision of the House is that we sit
up to one O clock. Of course, there can be
exceptions, only if the importance of the
matter before the House is such that the
House is convinced that that extraordinary
course of sitting beyond the scheduled time is
absolutely nccemary.

mit we may not be asked to it
scheduled hour of teriination of the sitting
o that we can atteod & our
grunmes a3 per schedule.



73 Unemployment Problem (Resn.) AGRAHAYANA 19, 1698 (SAKA) Unamployment Problem (Resn.) 74

SHRI S. M. BANERJEE : The other
Resolution is about recognition of the GDR
and it is important in the sensc that it is
among the socialist countries that have sup-
porled us in the Bangla Desh issue. Let that
Resolution at least be introduced and let it
come on recorcl.

MR. DEPUTY-SPEAKER : There arc
two opinions as to whether the next Resolu-
tion also be discussed now. It is not
for me to give my opinion, I leave it to the
House. If the House objects, I am helpless.
We have to adjourn at 1 P, M.

SHRI JYOTIRMOY BOSU : We are of
the qpinion that Shri H. N. Mukherjee’s
Resolution should be taken up and discussed
today because it is very important.

SHRI K. NARAYANA RAO (Bobilli) :
We have discussed this matter many
times. Thercfore, to rcpeat the same thing
is not so important.

MR. DEPUTY-SPEAKER : There is
objection ; T am helpless.

SHRI' CHINTAMANI PANIGRAHI
(Bhubancshwar) : He may be allowed to
move his Resolution.

MR. DEPUTY-SPEAKER : It cannot
be donc under the rule, Unless I disposc of
the Resolution before the House, I cannot
take up the next,

ot g W ¥ (wrely) : SqTeAw
g, a8 AET w7 v YaT § oY g
THIA ¥t oF F7 Fyaar FT | Rgrfe
T vt fF arfieerrr & we aw WX
g Al a@ P A e W o
sedt ag & fo gw IO & fom ot
der fegelm ¥ aga W &, 9 A
wrf fafewr somr &% sE¥ fag AR
& 7 gurw §, o sy ¥ar ¥
T

“In- conttast: -with this -approach,
the Education Commismion suggested that

under a good arrangement, every graduate
should be given along with his degree
or diploma an offer of appointment as
well. This offer need not be binding,
but a compulsion on the state to make
such an offer would be the surest guaran-
tee that the output of the educational
system is closcly linked with employment
opportunities. All the evidence from coun-
trics that have adopted guaranteed em-
ployment such as the UAR suggests that
such guarantces merely underwrite the
private demand for higher education lead-
ing to a massive under-utilisation of gra-
duates in the public sector™,

Fuag g ar f5 aw srefer
oo w1 ey | gfafadr § freey
™ gra 1 e & e & g
¥z faeem aifgo | 9e® ag-aTe Sawr
ur afefebe qramie &1 faaar w1fgy
o arawy ¥@ o AAEQ Y E | Ad
WAwn Qo 5 fogam & foak
At § 9% w9 aifew s fafae @
@ & AT X9 AW B I IFA QT
E 1 ey oy farygfey foosy oft & s <mmt
L AT GFaad agaagne g 5
aT AFTH A dErm agR A A
IIET TSN TN AE fawrenr At A
X ST Y eifagel a0 7w W
§ sg 0% ¥ w1a aff w99
ol ¥ g arh oy wy gww 1 fadw A
wfafen JeRed & ag freear
W Tt g gem feg g
TR A FTOrAaE § 1 R
Yo & qor frrere &1 Bfies ga
7g graa & o anfy o gw
wiwg # 7 frer ¥
6 T ATTHY raTAT WGy §
fergeam & s 1 #0710 7y
g a W § 1 g oy afirel
&, Iu% sTwi o ofr g gy qEW

%

i
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[ofr g W=z zTT]

o gera fxq fr foen g¢ famem @ Member may continue on the next occasion.
it §, ox dogue w e ¥ fawr a 13 bra.

B &, 9z 2w & fawre & &0 § FAT ’

qfge 1 .. The Lok Sabha then adjourned till Ten of the
Clock on Mondgy, December 13, 1971]
MR. DEPUTY-SPEAKER : The hon. Agrahayana 22, 1898 (Saka)
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